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Maheshwari Singh, sen of Late Rgi Lakhan Singh, Inspecter 
of Polic e, C .B. I., A !1 .D .Deptt. (B) Office, Dr • S .K • Sirtha 
Path, Bailey 1oad, Patna..1, and presently residing at M.I.G. 
6 MF_7/231, Bahadupur Housing Coløny, P.S.; Agaikuan in the 
town and district of Patna. 	 •••,• PETITIONER. 
By Advocate :.. Shri M.N.Roy, 

Vs. 

Shri A.K.Agrawal, Secretary, Department of Personnel, 
Training and Pension, Central Secretariat, New Delhi. 

Shri P.0 .Sbarma, I.P.S.  Director, Central Bureau of 
Iniestigation, Special Police Establishment, Lodi Complex, 
New Delhi. 	 ....e R.ESPONDENTS • 

By AvoC ate : - S hr i S .0 .Jha, 
A L StatxOunsel. 

CORM:.. Hon'ble Smt. Shyna Dogra, Member (Judicial). 
Hon'ble ShriMantreshwar Jha, Member (Aãninistrative). 

oRR (OaAL) 

Shya Dogra Mnber(J) :.. This contenpt petition has been 

preferred by the petitioner for non_compliance of the order 

passed by this Court in OA No. 334 of 1996, decided on 11.12.1 

whereby, directions were given to the respondents to dispose 

of the representation of the applicant while holding the 

applicant being entitled for consideration for promotion in 

the rank of Sub..Inspector w.e.f. the date his juniors were 

promoted with consequential benefits. 

2. 	 The respondents have filed show cause 

and submitted that orders passed by this Court have been fully 

complied with as the applicant has been promoted retrospec 

tively to the grade of Asstt. Sub...Inspector w.e.f. 15.35.1989 

under seniority quota. However, the applicant has not cited 

name of any person who are junior to him and have been pro.. 

moted to the rank of Asstt. Sub...Inspector and Sub..Inspector. 

Even the applicant has been promoted to the grade of Sub.. 

Inspector w.e.f. 06.10.1993 from the date his junior, Shri 

Jai Narayan, w as promoted as Asstt. Sub..Inspecter and Sub... 

Inspector respectively. As consequential benefits, the 

applicant has also been allowed notional fixation of pay 
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and financial benefits of pay and allowances w.e.f. date 

he actually took over the charge as SubIflSpector,.BI. There. 

fore, nothing survives in this contenpt petition. The res-

pondents have also placed on record various details with 

regard to the status of the private respondents of. the OA. 

It is further submitted in the show cause 

filed by the respondents that the claim of the applicant to 

pjt his flC above the nate of one N C .Dutta in the seniority 

list of Sub..Inspector as on 01 .01.1995 and to promote him in 

the rank of Sub..Inspector w.e.f. 14.é2.1992, is not justified 

as the said Dutta was promoted to the grade of Asstt. Sub... 

Inspector of Police in 1987 under 25% exanination quota 

after having qualified in the deparbental competitive exami 

nation, whereas, the applicant has been promoted to the grade 

of Asstt. Sub.Inspector in 1999 under seniority quota; 

therefore, his seniority cannot be compared with said Shri 

N .0 ,Dutta. Hence, he is much senior to the applicant in the 

grade of Asgtt. Sublnspector and promoted to the grade of 

Sub..Inspector earlier to the applicant. 

In reply to these submissions, it is 

submitted by the learned counsel for the applicant that the 

orders of this Court have not been complied with A its 

letter and spirit in view of the submissions that the applicant 

has been shown junior to said N.C.Dutta and the applicant 

should have been also promoted in the rank of SubInspector 

of Police w.e.f. 14.02.1992 with all conseutial benefits 

of pay and allowances. 

We have heard the learned counsel for 

the parties and careftilly gone through the record. After 

perusal of 0rder passed by this Court in the aforesaid OA 

WI~he
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articularly, para 7, it is found that the applicant was 

to be entitled f of consideration for promotion in the 

rank of Sub...Insptor w.e.f. the date his juniors were 
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promoted with consequential benefits while passing speaking 

orders on his representation. 

In pursuance of this the respondents have 

passed orders of promotion with retrospective effect whether 

rightly or wrongly. While passing such orders, the respondents 
c ft--1 1v 

cannot be Said to be guilty for ,flouting the orders of this 

ourt and it will not amount to contnt of courts for as. 

obedience of the orders passed by this Court. However, if the 

applicant still feels aggrieved, it is open for him to cha.., 

lienge those orders as it gives him a fresh cause of action. 

Moreover, the applic ant has not filed any rejoinder to rthut 

the contenti,ns being raised by the respondents in the show 

c au s e, 

In view of these observations, as made 

hereinabove, we are not inclined to proceed further in the 

matter. Having said so, while discharging the notices issued 

to the respondents, this contnpt petition stands disposed of, 

with liberty to the petitioner to challenge the orders passed 

by the respondents in pursuance of the directions as given 

by this Court in the aforesaid OA if he still feels aggrieved 

to do so 

With this, this contempt petition stands 

skj 

disposed of with no order as to costs. 

(Mantr.e 	Jha) 
HeRb r(A 

(S hy a)1J 
Memher(J 


